Jurisdiction (Territorial, Pecuniary) of all the Courts in District Rudraprayag.

1-District Judge

S.No. | Classification Jurisdiction Remarks
Territorial Pecuniary
A Civil Cases
1 Regular Suit Throughout District Unlimited
Rudraprayag
| 2 Civil Suitw/s 92 CP.C --do-- Unlimited

3 Civil Suit under Copy Right Act --do-- --do--

4 Cases under Intellectual Property Right Act --do-- --do--

5 Cases Under Arbitration Act --do-- --do--

6 Cases Under Insolvency Act --do-- --do-- -

7 M.AC.T --do-- --do-- N

8 Election Petition --do-- --do--

9 Land Acquition Cases --do-- --do-- ~

10 Indian Succession Cases --do-- --do--

11 Case under Society Registration Act --do-- --do-- . i
12 Cases under Hindu Adoption --do-- --do-- ]
113 Civil Appeal Misc Appeal & Revision _ --do-- 1 Upto T5,00.000-06 N I

14 Rent coniro! Appeal & Revision | Culimiteé T

15 Appeal Under payment of wages Act B Unitmited ) I N - j
E S.C.C Cases B _ I ]

! S.C.C Revision B Upto ¥ 25,000-00 1
"C | Special Powers (Civil ‘nde) ::_ —:: - : - -_ - ] - ) 1
0 Cases /s from 135 to 139 of the E lecmut! Act . edo ﬁ;ﬁo; : B -

2 | WagfActCases __ ~do-- _ [-do- ]

i B - 2—Add|t|onal Dlstrlct Judge - i
A Civil Cases As Allotted by ke - T o

e - District Judge o o - .




3- Civil Judge (Sr.D)

A Civil Cases o
1 [ Civil Suit - Throughout District [ Z 1 Lakh to Unlimited
o Rudraprayag
2 Civil Appeal ---do---- Appeals from the decree and order of
C.J(J.D) (As per section 22 Bengal Agra
Assam Act) ) -
S.C.C Cases o - B ]
S.C.C Suit ---do---- 5,000-00 to 25,000-00

4- Civil Judge (Jr.D) Rudra aryag

Civil Cases

1 Civil Suit Tehsil Rudrapryag & Upto T 1 Lakh
Tehsil Jakholi
B S.C.C Cases 7
1 S.C.C Suit Tehsil Rudrapryag & | Upto 7 5,000-00
Tehsil Jakholi
C Special Power on Criminal Side ) T
1 Juvenile Cases Throughout District I —
Rudraprayag

3- Civil Judge (Jr.D) Ukimath

A Civil Cases . I o

1 Civil Suit Tehsil Ukimath | Upto ¥ ! Lakh ]
B S.C.C Cases -

1 S.C.C Suit Tehsil Ukimath Upto T 5,000-00 - ]

__ 6-Sessions Judge Rudra

A | CriminalSide o 7‘1‘*’;’_‘*‘:}’}&__3‘ Shod- _"I?‘Jp v e ‘?
1 | Session Trial - —-do-- il - - -
2 Criminal Appeal & Revision - l __—do-- _"_ ) j - ) - __ .
I B Special Powers (Criminal Side) - J - _7___ ; B ‘_¥77 B
1 S.CS.T Act - i --do-- -
12 Drug And Cosmetic Act --do-- e o
[3 N.D.P.S Act - o _--do-- o




~ 7- Additional Sessions Judge Rudrapryag

Criminal Cases

As Allotted by
Sessions Judge

8- Chief Judicial Magigi'ate Rudrapryag 7'__

Criminal Cases Throughout District | ----—eecc 0.
Rudraprayag

Special power

Trial of cases related to economic Offence --do--

9- Judicial Magistrate Rudrapryag

Criminal Cases

| As Allotted by CJM |

10- Civil Judge (Jr.D) /Judicial Magistrate Ukimath

Criminal Cases

Tehsil Ukimath






